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(S ee  Rule 42 ) 

I 	 IN 'rE 	 iINIST1I 	TRISJ1AL 
GIJViN.I 	3nWCH. 

ORuR Si-ISET 

I 	
appLIcATION NO 

S2 00000OF OQl. 

ipliçant (s) 	&T'A._ 

Resdot (s) 	ID- 	cfi) 

Adocate for Applicants (s) 

'd 0 IC el for Respobdent: () 

is 

	

Notes of, the Registry 	Date Order of the Tribunal 

pp!;cafon is in -fjrm 
bct 	ime ror.inatjon 	30.4.01 	Heard Mr M.Chanda, learned counsel 
Petition is fij L)l fld vide 	 j for the applicant aii Mr A.Deb Roy, 
M P. 'N 	 C F. 	 I le aried Sr .0 • • S.0 for the re sponde 

Issue notice to show cause as 

Datcdk... 	
.. 	

why this application shall riot be 
ednitd and interim order as prayed 

Di. 	rd. 	 for shall not be granted. Returnable 
• 	by four weeks. 

Kh 
" 	

I 	 List on 30.5.2001 for written states 
merit and further orders. Meanwhile the 
respondents are directed not to dis- 

,4Liej 	 engage the applicant until further 
orders. 

Pvt 
oil Member 	 Vi 'e-Chairman 

pg 

	

30.5.01 	List the matter again on 4-7-2001 

in presence of Mr.A.Deb Roy,Sr.C.G.S.C. 
I 	 for the respondents, who is away for 

attending the Circuit Benches at Dflphal 

I 	 and Kohirna. 
( 	_I 

bb 	 •- 	 Vice..Chaj,ren 



A.. 

4,07.0 	rour weeks time allowed to ehabl. the 
/ 

roapondenta to file written statement. 

List on 10"08.01 for orders. 

Ukb 
Member 

mb 

	

.8.01 	Oaths request of Mr.A.OiO Roy, 

'' 	-- 	 " 	i4citotui ror orcier, 

9&S 	 c 
Member 

mb 

	

12.9.2001 	Mr.8.C.Pethak, learned A&il.C.G.S.0 for the 

respondents prays for four weeks tine for filing' of 

written statement. 

3Q r 	 I 
	Prayer allowed. List on 12,10.2001 for order. 

kw 

	

	 Meanwhile interim order dated 30.4.2001 shall con, 

tinue. 

Memr 

bb 

	

12,10.01 	On tha request made by Ilr.13.C,Pathak, 

learned Addl,c.G.S.C, four ueeks time is 

allowed to the respondents to file ritten 

statement. 

List on 21.11.2001 for order. Mean 

while the interim order dated 30,4.2001 

shall cntjn, 

M ember 

	

bb 	 S 

S. 	

S 

	

21.11.2001 	 Four 	weeks rime allowed to the 
S 	

respondents to file written statement. List for 
03fl \k-v 	2k 	 orders on 21.1201. 

bi 

Vice-Chairman 

nk m 	
S 

• 	
L. 



0.A. NO. 163/2001 

NCtes of, the 	[i ate 	Order of the Tribunal 

dtzI 	/ )jJ 	21.12.01 	Four weeks time is al1od to the 

	

ct 	4- 	 respondents to file written statement i.  
Mt • 1 

' 	 'i-c 	PiALk 

mb 

1.02 

	

201/d 	?io 

JD))e5 

H2IS 

ws* a w a . a. he hits .S. *SA. 	 # ¼*— £. • VA... Q,4 £ flS34.. 4. 

interim ordor dated 30.4.2001 shalicontinue 

Member> 

P ur weeks time is ajjeeód to the 

respondents to file written statement. 

List on 20.2.02 for orders. 
Manwhi1e, the interim order dated 
30.4.2001 shall, continue. 

* 	

(L 
Member 

List on 22.3.02 to enable the 

Respondentstp file written statement. 

vice_ChuirTnafl 
IPA 5_- 

il 
At the request of Mr.B..Pathak, lsarnei 

Addl.C.0.S.C* four weeks time is allowed 

for fillmd of writtenj statent. Mr.11. 
Chanda learfled counsel for the applicant 

has no objection.. List on 26.4.02 for 

filing of written atatnent and further 

orders. Meanwhile, the 1*terim order dated - 

3o.4.:2ooI shall. contiaze. 

Mber 

L.st on 17.5.02 to enable the * 

respondents to file written statnent as 

well as the report of the verification. 

ViLha~irman 

f1 	Sit- OLtt 

H 

O24o.d/è/ 22J2'1 02_ 

v)i cm,M. 

im. 

20.2,02 

1m 

22.3.02 

10 	C&V%) 

	
in 

\m 	 26.4.02 

cSi11°2, 

•1 
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O.A. 163 of 2000 

 

NOt of the Pegistry 	Date 	Order of the Trbunaj 

17.5.32 	
At the request8 of Mr. B.C. Pathak, OW 	

£1 	 laam 	
C.G.S.C, for the Respondents 

e 
four weeks further time is allowed to fil 
Wrjtte,n Statement as weti è the 	 ri ca ti o  report. 

In the meantime, interim order dated 30.4.2001 shall COfltiø. 

List on 14 .6,2332 for orde, 

•4 1 

cD tAk' 	
')-Q-ot 

mb 

4.6.02 

I 	 Member 

List on 10.7.02 to enable the respon-

dents to fAb written statnent. 

----- 
Mnber 	 . 	Vicechairman 

ira 

10.7,02 	 Heard learned Counsel for the partjes •  
On the prayer made on behalf of the respondents 
further four weeks time is allowed to tPe 
respondents to,,File written statement. List 
the cas e on 14.8.2002 for orders. 

CL * 	
Member 	 ice-Chaan mb 

- 	 . 

4 

- 	

. 



Not esof the ReistrY 	Date c;rd, .er of the Tribunal 

14.8.02 
The 	case 	relates 	to 	conferment 	of 

tempof ary 	status. 	The 	respondents f 
	

have 
filed 	written 	statements 	in 	O.A 
Nos.364/200l, 120/2001, 	298/2001, 
403/200 1 	and 	in 	o.A 	No. 	163/2001, 	the 
Respondents 	have 	filed 	a 	Revew 
application Which will 	1so be taken up 
together with the O.A. 	Since thethàters 

are of similar nature, 	all the cáes may 

e listed for hearing on 3.9.2002. In the other 	
applications 	where 	written 

statrnens 	have 	not 	been 	filed, 	the 

t respondents are direced 	to produce the 

records on the next date. 

List on 3.9.2002 for hearing. 

Member 	
Vice-Chairman 

6.9.02 
Mr B.Cjathak, learned fo 	
the respondents has submitted that 

certain new development has taken place 
$ 

and he prays for Some time. Time a1loed. 

List on 4.10.02 for hearing. 

Methber 	 Vice-Chairman 

pg 1 4. 	2 List on 1.1O.O2 	or hearing in 

preaencec'f Mr.3.C.Pathak. learned 

I Zddl.(G.S.C. 

\L 	 Vice.'ChairTaafl 
Member - 
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O.k. 163/01 

the Regisy 	Late 
Order of th 	Tribunal 

-. 

i7.10.02 Heard Mr M.Chanda, learned counsel 

1. . 	 for the applicant and Mr B.C.Pathak. 

1 	learned Mdl .C.G.S.0 for the respon- 
.. dents • On cons ide ration of the appi 1- 

cation we are of the opinion that the 

,z respondents should file written 

stateinents 	cordinglythey are ordered 

9I,' 	. :..t0 file written statement within three 

eks. 

• List on 6.11.02 for hearing. 

• 

Member 	 vice-Chairman 

•' I 
6.1.1.2032 . 	 The 	issue 	in 	this 	.appiicac Ion 

• 

rè1at:s 	to 	'onfrment 	,)f 	tempoLaLy 

status. 

We 	have 	heard 	Mr 	S. 	Sama, 

1eained counsel for the applicant and Mr 

B.C. 	Pathak, 	learned 	Addi. 	C.G.S.C. 	It 

was pointed out 	by Mr B.C. 	Pathak that 

this 	case 	is 	squarely 	covered 	by 	the 

decisi3n of the Tribunal 	in a sei#ies of 

cases, 	namely 	O.A.Nos.289/2001, 
r, 

X 364/2001, 	3662001, 	372/2001, 	403/2001, 

• 
109/2002 	and 	160/2002 	disposed 	of 	on 

3.9.2002. 

r • 

This application is also disposed 

of in terms of the observations made in 

the 	a..ocernentioned 	O.A.s 	The 

respondents are accordingly directed to 

examine the case afresh in the light of 

• 	 --• 	• 	 • 	

• S 
the obervtions 	made 	in 	the 
aiore 	ntioned 	0 A s 	The 	respondents 



.A1o.163/2001 

6.11.2002 

ae directed to complete the above 

exercises as expeditiously as possible 

in terms of the direction made there. 

xill completion of the aforesaid 

exercise 	the 	interizi 	order 	dated 

f-J'r 'F7 	 30.4.2001 shall continue. 

1..' 
o-' Ax 9, 	 Member 	 Vic:e-Chairman 

nkin 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : GUWAHATI 

An Application under Section 19 of the Administrative Tribunals, Act, 1985) 

O.A.No. 	/2001 

riKaruna Kanta Kumar, 
Son of Krishna Kanta Kumar, 
+illage Belkona, P.O. Bihdia 
ibistrict- Karnrup 
Assam 

-AND- 

.App!icant 

The Union of India, 

Through the Secretary to the Govt. of India, 

Ministry of Communication, 

Deptt. Of Telecom, New Delhi, 

The Chief General Manager, 

Assam Telecom Circle, 

Department of Telecommunications 

Ulubari, Guwabati. 

The Telecom District Manager, 

Department of Telecommunications, 

Guwahati. 

4. 	The Divisional Engineer Admn.) 

Office of the General Manager, Telecom 

Karnrup Telecom District, 

Guwahati-7 

Respondents 

Qrp, LLA t4 tktt 
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H 
D 	OF THE APPLICATION 

Particulars of orders against which this application is made. 

This application is made against the impugned letter No. GMT/EST 

17/TSM/100-01/121 dated 28.3.01 of Divisional Engineer (Admn), Kanirup Telecom 

Ditrict (Respondent No.4) rejecting the claim of the applicant for conferment of 

Teiiporaiy Status/Regularisation as casual workers and conferring him of his disengagement 

asasual labourer with effect from 30.4.200 1 even after his continuous service for a period of 

12years, disregarding the order passed on 10.01.2001 by this Hon'ble Tribunal in O.A. No. 

27099, whereas a large number of similarly situated casual workers have been granted 

Tmporary Status by the Respondents under the scheme " Casual Labourers (Grant of 

Tmporary Status and Regularisation Scheme, 1989" formulated by the' Respondent 

D .  partment. 

Turisdiction of the Tribunal 

The applicants declare that the subject matter of his application is 

wll within the jurisdiction of this Hon'ble Tribunal. 

3 	Limitation 

The applicant declares that this application is filed within the 

19nitation prescribed under section 21 of the Administrative 'Tribunals Act, 1985. 

Facts of the Case 

1 	That the applicants is a citizen of India and as such he is entitled to all the 

ights, protections and privileges as guaranteed under the Constitution of India. 

CLL * b&LIVD' 
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That your applicant was appointed onl. 1. 19 89 as causual labourer under 

respondent no.2 and since then he has been working continuously without any break in 

capacity of Night-Guard etc. and is being entrusted with the job of regular nature since 

appointment. The date of the appointment of the applicant (i.e. 1.1.89) is evident 

the letter No. TDM/Est-179/9394/87 dated 28.10.1993 of telecom district Manager 

Guwahati, wherein, the name of the applicant appears at serial number 249. 

A copy of the letter dated 28.10.1993 is annexed hereto and marked 

as Annexure4. 

That since his engagement, the applicant has already worked for more 

12 years by now and that too without any break, working for 240 days or more in each 

and has been attending jobs of regular nature which are being done by regular 

and other casual workers working under the respondents. The latest certified 

sheets for 1997 and 1998 in respect of the applicant clearly shows that he 

for24l days in 1997 and 240 days in 1998. 

A copy of the attendance records for 1997 and 1998 are annexed hereto and 

marked as Annexure-2. 

That the Department of Telecommunications formulated a scheme for 

Temporary Status on casual labourers who re currently employed and have 

continuous service for at least one year. The scheme is named as - "Casual 

urers (Grant of Temporary Status and Regularisation) Scheme, 1989" which became 

ye from 1.10.1989. The provisions of Temporary Status laid down under Paragraph 5 

said Scheme is reproduced below : 

5. Temporary Status 

(i) 	Temporary status would be conferred on all the casual labourers 

currently employed and who have rendered a continuous service of at 

least one year, out of which they must have been engaged on work for 
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a period of 240 days (206 days in the case of offices observing five 

days week). Such casual labourers will be designated as Temporary 

Mazdoor. 

Such conferment of temporary status would be without reference to 

the certain/availability of regular Group 'D' posts. No change of 

duties." 

In view of the above provisions the applicant of this application is fully 

to get temoorary status since he is currently employed and has been working for a 

period of more than 12 years by now, working continuously for 340 days or more 

year as evident from the records. 

That pursuant to the aforesaid scheme although initiated actions to grant 

porary status/regularise the services of the applicant along with many other similarly 

casual labourers but with no fruitful results. 

That being highly aggrieved due to non-granting of temporary status/regularisation 

labourer even after rendering services for pretty long years since 1989, your 

t along with 84 others similarly situated casual labourers approached this Hon'ble 

for justice through O.A. No. 100 of 1997 wherein the name of the applicant 

at serial No. 67. The Hon'ble Tribunal was pleased to pass its order on24.3. 1999 in 

aforesaid O.A. directing inter alia each applicant to submit representation to the 

ndents for consideration of the matter and further directing the respondents to consider 

case and communicate a speaking order to the applicants within three months. 

A copy of the Judgment and Order dated 24.3;999 is annexed hereto and 

marked as Annexure-3. 

Thereafter the applicant, as directed, submitted individual representation 

respondents for grant of temporary status/regularisation but surprisingly, the claim 

applicant was rejected by the respondents on a flimsy ground and similar action 

also taken in respect to each of the 85 appiciants of O.A. No. 100 of 1997 including 

o' 
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plicant of this application on same ground. 

47 	That being highly aggrieved at the rejection of the representation your applicant 

with the other 84 applicants once again approached this Hon'ble Tribunal through 

276 of 1999 for justice wherein the name of the present applicant appears at 

No. 67. 

The aforementioned O.A. came up for final hearing on 10.1.2001 but in 

ime, all the aforesaid applicants had been granted temporary status by the 

and they had received the necessary reliefs, save and except the present 

Sri Karunak Kanta Kumar. After hearing both the sides, the Hon'ble Tribunal 

rs order dated 10.1.2001 in O.A. No. 276 of 1999 was pleased to direct the 

to consider the case of the present applicant also in the light of the earlier 

and in the light of the Government Policy and to give similar benefit to him. 

Copy of the Judgement and order dated 10.1.2001 in O.A. No. 276199 is 

annexed hereto as Aimexure-4. 

8 	That subsequently, the respondent No.4 surprisingly issued the impugned 

No. GMT/EST178-TSM/'00-01/121 dated 28.3.2001 informing the applicant that 

could not be considered due to his non-fulfillment of the eligibility criteria and 

ing further that the applicant has been disengaged as casual labourer with effect from 

2001. The applicant submitted representation on 2.4.2001 to the respondents praying 

inplementation of the judgment and order dated 10.1.2001 but with no result till now. 

Copy of the letter dated 28.3.0 1, and a copy of representation dated 2.4.0 1 

are annexed hereto and marked as Annexures- 5 and 6 respectively. 

9 	That your applicant begs to state that the abovementioned letter dated 

8.312001 has been issued by the respondent no. 4 without having any regards to the 

and without any application of mind but simply basing on erroneous conclusions. It 

cc jL\ V 
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is clearly evident from the preceding paragraphs that the applicant has served as casual 

worker for a period of more than 12 years, rendering services for 240 days or more each 

year and as such he has fulfilled the eligibilty criteria for grant of temporary status as 

laid down under Para 5(I) and (ii) of the "Casual Labourers (Grant of temporary Status 

and Regularisation) scheme, 1989" framed by the respondent Department. It is relevant to 

mention here that all the casual workers, similarly situated, have been granted the 

temporary status by the respondents whicli includes even those casual labourers who 

were appointed after the present applicant but the claim of the present applicant having 

the same merit, has been rejected by the respondents thus depriving him of his legitimate 

rights and benefits which the other similarly situated casual workers have been enjoying. 

Such action of the respondents is arbitrary, discriminatory, violative of Article 14 and 16 

of the Constitution of India and amounts to unfair labour practice. 

Situated thus, the applicant humbly prays that the impugned letter dated 

28.3.200 1 issued in respect of the applicant be set aside and quashed and the Hon'ble 

Tribunal be pleased to direct the respondents to grant Temporary Status and Regularise 

the services of the applicant as given to other similarly situated casual labourers under the 

respondents. 

4.10 	That this application is made bona fide and for the cause ofjustice. 

5. 	Grounds for relief(s) with Legal Provisions 

5.1 	For that the applicant has acquired a valuable and legal right for grant of 

temporary status in terms of "casual labourers (Grant of Temporary Stays and 

Regularisation) scheme, 1989" of the Respondent Department, 

5.2 	For that the applicant has been working as casual labourer since 1989 

without any break and rendering services for the required number of days 

each year and has been fulfilled the eligibility criteria for grant of temporary 

status as laid down under the Scheme aforesaid. 

£ 
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5.3 	For that the works performed by the applicant are of permanent and regular 

nature. 

5.4 	For that the benefit of grant of temporary status have been conferred on 

other similarly situated casual workers including even those who joined after 

the present applicant by the respondents. 

5.5 	For that the judgment and order dated 24.3.1999 passed in O.A. No. 100 of 

1997 by this Hon'ble tribunal supports the grant of temporary status in 

favour of the applciant. 

5.6 
	

For that the judgement and order dated 101.2001 in O.A. No. 276 of 199 

passed by this Hon'ble Tribunal directed the respondents to consider the case 

of the applciant for granting temporary status. 

5.7 	For that where the temporary status has been granted to all other similarly 

situated casual labourers, the denial of the same to the present applicant is 

violative of Article 14 and 16 of the Constitution of India and amounts to 

unfair labour practice. 

5.8 	For that the applicant is not at fault for his engagement during the so-called 

ban period as raised by the respondents but the fact remains that the services 

of the applicant has continuously been utilised for more than a decade by the 

respondents. 

Details of remedies exhausted: 

The applicants declare that he has availed of all the remedies available 

and submitted representations to the respondents in terms of the Hon'ble Tribunal's order 

dated 24.3.1999 passed in O.A. No. 100/97 and order dated 10.1.200 1 passed in OA. No. 

276 of 1999 but the same have been rejected by the respondents in an arbitrary manner. 

Matters not previouslY flied or pending with any other court: 

The applicants further declares that he had previously filed a joint 

i 
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ap' lication through O.A. No. 100/97 and again through O.A. No. 276/99 before this 

H n'ble Tribunal regarding the matter in respect of which this application has been 

mde but the r
epresentations submitted by the applicant in terms of the judgement 

aiL1 order dated 24.3.1999 in O.A. No. 1001.97 and Judgment and order dated 

iO.1.2001 in O.A. No.276/99 have since been rejected by the respondents and 

applicant further declares that no such application or suit is pending before any 

bench of the Tribunal or any other Court. 

Reli(s sought foi 

In view of the facts and circumstances mentioned above, the applicant prays 

for the undermentioned reliegs) 

1 	That the impugned letter dated 28.3.20001 issued bythe respondent no.4 be 

set aside and quashed. 

That the respondents be directed to confer temporary status too the applicant 

in terms of the "Casual Labourers (Grant of Temporary Status and 

Regularisation) Scheme, 1989 framed by the respondents department with 

immediate effect. 

To pass any other order or orders as deemed fit and proper by the Hon'ble 

Tribunal 	 - 

Costs of the Case. 

Intrinrelkf .pray.ed for: 

During 
pendency of this applications the applicant prays for the following 

relief: 

9.1 	That the respondents be directed not to o ust/disengage the applicant from 

service till disposal of this application. 

9.2 	
That the operation of the impugned letter dated 28.3.2001 (Anncxuxe-6) be 

stayed till such time this application is disposed of 

3r' \Ct&ivo y4.. 
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10. 

That this application is field through Advocate. 

11. 	Particulars of the LP.O. 

1. 	LP.O.No. 

Date of Issue 

Issued from 

Payable at 

12. 	Details of enclosures. 

As stated in the Index. 

• 

G.P.O., Guwahati. 

G.P.O., Guwahati 

tL 	t' 
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VERIFICATION 

I, Shri Karuna Kanta Kumar, Son of Krishna Kanta Kumar, resident of village 

Belkona, P.O. Bindia, District, Kamrup, Assam, dohereby verify that the statements 

made in paragraphs 1 to 4 and 6 to 11 are true to my knowledge and those made in 

paragraph 5 are true to my legal advice and I have not suppressed any material fact. 

And I sign this verification on this the 30th day of April, 2001. 



Amiexure- I 

DEPARTMENT OF TELECOMMUNICATIONS 

OFFICE OF THE TDMIGUWAHATI 

To 
The ADT (bR), 
office of the Chief Genrral Manager, 

Telecom, Assam Circle, 
Guwahati. 

No. TDM/ESTI79/93-94187 	 Dated Guwahati the 28.10.93 

Sub: Please refer to your letter No. Rectt. 3I10IPart-III/5 dated 27.8.93 under 

which the statement of casual labourers engaged after 30.3.85 his been called for. 
The statement fo casual Mazdoors under TDM, Guwahati is enclosed herewith for 
favour necessary action. The submission of the statement is late due to non receipt 
of the particulars from the unit offices. 

Enclo: 
10 (Sheets) 	

Sd!- Illegible 

12 

grc 	Lurv- t, 
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Shri Karuna Kant., Kigier 	as i1çtt Gutd 4. 	
at DIG PkSX for the folIjng pot! oth as  

Per ordot of S.O.C. fli0 ((.1). 
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Annexure-3 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 100 of 1997 

Date of decision: This the 24" day of March, 1999 

HON'BLE MR JUSTICE D.N.BARUAH, VICE-CHAIRMAN. 
HON'BLE MR. G.LSANGLYINE, ADMINISTRATIVE MEMBER 

1. 	Shri D. Barmah & Ors. 
Department of Telecommunication, 
Office of the Telecom District Manager, 
Guwahati. 

Applicants. 

ByAdovate Mr. J.LSarkar, & Mr. M.Chanda. 

-vs- 
Union of India 
Through the Secretary to the Govt. of India, 
Ministry of communications 
New Delhi. 
The Chief Genera! Manager, 
Telecom, Assam Circle, 
Department of Telecommunications 
Guwahati. 

Telecom District Manager, 
Department of Telecommunications, 
Guwahati. 

Respondents. 

By Advocate Mr. A.Deb Roy, Sr. C.G.C. 

ORDER 

SANGLYINE. MEMBER (A): 

This application has been submitted by 85 Casual employees of the department of 

Telecommunication at Guwahati. They have prayed for permission to file this application 

jointly. Permission is granted. 

According to the applicants, they were recruited by the department as Casual 

L Mazdoor from 1989 to 1991 through Employment Exchange. They were in service till the 

date of Submission of the application. According to them they are entitled to be granted 

temporary status in erms of the provisions of the Casual Labourers Grant of Temporary 



w 

Status and Regularisation Scheme of 1989. Since 1991 the respondents were considering 

granting the temporary status to them. However, no decision has been taken to oby the 

respondents to grant temporary status to the applicants. As a result the applicants are 

deprived of many rights and facilities. The applicants submitted representation dated 

4.1.1997 praying for granting of temporary status among other prayers. The respondents 

however did not response to the representation submitted by the applicants. Therefore, the 

applicants have submitted this application. The application was admitted. But no written 

statement has been submitted by the respondents though they were granted several 

adjournments for filing of the written statement. Application was listed for hearing without 

the written statement. Adjournment was sought for by the respondents. 

We have heard learned Sr. C.G.S.C. and the learned counsel for the applicant. 

In the absence of any facts furnished by the respondents we feel that it is not possible 

for this Tribunal to come to any findings on the contentions of the applicants. As such wer 

are of view that the mater is to be considered by the respondents. For this purpose we direct 

that the each applicant submit a representation to the competent authority of the 

respondents within one month from the date of receipt of this order. Further we direct that 

on receipt of the representation, respondents shall consider each case according to its facts 

and communicate a speaking order to the applicant concerned within three months from the 

date of receipt of the representation. We direct that till the representation is disposed of the 

services of the applicant concerned shall not be disturbed by the respondents. 

Application is disposed of. No order as to costs. 

SdJ- VICE-CHAIRJ4N 

SdJ- MEMBER (ADMN) 



f, 	I-V 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. 
GUWAHATI BENCH 

Original Application No.276 of 1999 

• . 	Date of decision: This the 10th day of January 2001 

l'eHon'bIe Mr Justice D.N. Chowdhury,, Vice-Chairman 

Shri Akhil Chatdra Das and 84 others 

By Advocates Mr J.L. Sarkar, Mr M. Chanda, 
Mrs S. Deka, Mrs N.D. Goswaml, Mrs U. . Dutta and 
Mr G.N. Chajcrabarty. 

......Applicants 

- versus - 

1.The Union of India, through 
'The Secretary to the Goverment of India, 
Ministry o( Communications, 
Department of Telecommunications,. 

tNw. Delhi. 
2. The Chief General Manager, Telecom, 

.,,. 	Assam Circle, 

p, 	Department of TelecommunicatiOnS, 
Guwahati. 

General Manager, Telecom, 

(ff
41  

	

fj/, 	• .\'epartmeflt of Telecommunications, 
• 

 
14wahatt. 

• 	. 	.' By/kdvocate Mr A. Deb Roy, Sr. C.G.S.C. 

/ 

	

' 	 . -_\• 

\: e") 	__'• 	
. . 5 , 	 . 

0 R DER (ORAL) 

....Respondents 

/ 
•1 

.CHOWDHURY.J. (V±1. 

Heard Mr M. Chanda, learned counsel forthe appliCaflt8 and 

Mr A. Deb Roy, learned Sr. C.G.S.C. It has been stated. by Mr CI-landa 
S. 

that all the applicants have been given the temporary status and they 

have received necessary reliefs, save and except the applIcant No.67, 

Stir! Karuna Kanta Kumar. Mr Chanda, referring to the application, sta;e.d 

that the applicant No.67 was appointed on 1.1.1989 and the applicant 

Nos.68, 69, 71, 72, 73, 74, 75, 76 and 77 were appointed after him. Mr: 

Chanda submitted that since the applicant No.67 fulfilled the norms for 

acquiring temporary status and since persons similarly situated were given 



2 

tempOrarY status, this apptiaflt should also, be given sim1ta beflet. 

Mr A. Deb Roy, learne 	r. 	
fairly stated that ii the applicant 

No.67 Is stmilariY situated, his case also requires to be examin 

. 	 S  

2 	

In the cirCUm5tas the preeflt application is dtspOsed 

of with direction to the respondents to d1nsider the case of applicant 

No 67 In the light of the earlier 
deC1S°5 

and in the light of the 

• Goverent oUCY and be given similar .beflef it. .Th.e re$POfldt5 

are 

• directed to comPlete the exercise within a period of two months from 

S  

the date of receipt of this order. 
	S 	 S•  

3. 	

• • AcCO1 the application stad5 disposed of. There shall 

hoever be no order 
BS tO cOStS. 	 S 	 S  

14, 	

- -- 	 -, 

If 

Iy -S  
• 	1••' 	 • 

-• 	 • 	 • 	 S• 	 • 	 • 

.."-•S 	 -- 

- 	TRUECOP -I  

.ptty togtirar (0) 	/ 

• t.*%r.l Ad .iitrtive Trtb*a. 

Gskati .pob 	 1' 
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Annexre 
By Regd. Post or 

Through Peon Book. 

BHARAT SANCHAR NIGAM LIMITED 
(A Govt. of India Enterprise) 

OFFICE OF THE GENERAL MANAGER TELECOM 
KAMRUP TELECOM DISTRICT 

GUWAHATI-781007 

No. GMT/E5T-179/TSM/oo..01112 1 

To 

Shri Karuna Kanta Kumar 
S/o Krishna Kanta Kumar 
Viii: Belkona, P.O. Bibdia, 
Dist. Kamrup. 

Dated at Guwahati, the 28th Mar'01 

As you are aware and as per direction given by Hon'b!e CAT, Guwahatj Bench, 

Guwahatj in O.A. No.s 107/98, 112/98, 114/98, 118/98, 120/98, 131/98, 135198. 136198, 

141/98, 142/98, 192/98, 223/98, 269/98 and 293/98, the Department constituted 

verification committees for different SSAs Units under the circle for conducting detailed 

verification/scrutiny about the no. of days of engagement year-wise at different units/offices 

and also to collect proof/evidence for such casual labourer including yourself. The committee 

verified all the docuinentasy as well other proof from the various units/offices and also 

personally interviewed such casual labourer including you on 11.4.2000. In our office I SS, 

the committee comprised of three members namely (1)Shri A.S.Choudhury,/Shri 

S.C.Tapadar, DE (Admn), 010 the GMT/KID/Guwal-atj (2) Shri N.K.Das, CÁO. 

(Cash), 0/0 the GMT/KID/Guwhati (3) Sri G.C.Sharm, ADT (Legal), 0/0 
CGMT/Guwahatj. 

The aforesaid committee submitted its report to the Department detailing all about 

their finding/proof against each casual labourer including you. The detail of such scrutiny 

report is enclosed and furnished herewith as in Annexure for your information. 

Under the above circumstances as you could not satisfj the eligibility criteria as laid 

down in the Scheme for conferment of TSM/Regularisation, your case could not be 

considered favourably. Please take notice that you have been disengaged as casual labourer 

with effect from 4 4..2Q01 as the department is bound to consider only the cases of such 

eligible casual labourers for conferement of TSM against such vacancies/wor. This is done 
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in accordance with the Hon'ble tribunal's order/and also the stay/status quo that was 

directed to be maintained. 

Sd!- 
/ 

Divisional Engincer(Adrnn) 
O/o GM, Telecom 
Head of SSA/Unit 

Kamrup Telecom district 
Guwahati 

Copy to 

The C.G.M.T. Assam Circle, Guwahati , for favour of information w.e.to his office 
letter No. STF,S-21/160/30 Dated 16.02.2001. 

Sd!- 

Divisional EngineerAdmn) 
O/o GM, Telecom 
Head of SSA/Unit 

Karnrup Telecom district 
Guwahati 



ANNEXRRE 

Details of findings by the Verification committee of Kamrup Telecom DistrictlGuwahati 
(name of SSA/Unjt) in case of Shri Karuna Kanta Kumar O/o the SDOP (C-IT) 

Date of Authorit No. of days 1  Period of - Name & - Reasons Remarks 
engage y of engagedyear engageme- Designation of in brief as 
ment engagme wise/month nt Members of found 

-nt wise (document verification 
-ary committee 

(A) 	(B)  
May SDOP/ 05/96-10.00 AGE-2 1. Sri S.C. Payment Not 
'96 C-Il A/C. Tapadar,DE particular rccomme 

(Admn.) snot ndedby 
found by the 

2.Sri N.K.Das, committe 
GAO, e-e 
3. Sri 
G.G.Sarma, 
ADT (Legal)  

Sd!- 
Signature of Divisional Engineer (Admn) 

Designation :0/0 G.M. telecom 
Kamrup Telecom District, 
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ANNEXURE-6 

To 
The General Manager, Telecom 
Department of Telecommunication, 
Guwahati 	 Date: 2.4.2001 

Sub: Prayer for immediate implementation of the Judgement and Order dated 
10.1.2001 in O.A. No. 276/99. 

Respected Sir, 

I like to draw your kind attention on the subject cited above and further beg to state 

That being highly aggrieved for denial of benefit of grant of temporary status the 

undersigned approached the Hon'ble Tribunal through Original Application No. 276/99 

aong with other similarly situated employees praying for grant of temporary status and 

regularisation of my service and the said Original Application was decided in my favour on 

10.1.2001 wherein the Hon'ble tribunal was pleased to hold that the undersigned is entitled 

to the benefit of grant of Temporary Status and regularisation like other applicants in O.A. 

No. 276/99, therefore, you are requested to take immediate necessary actIon for implemen-

tation of the judgement and order dated 10.1.2001 passed in O.A. No. 276/99. 

Thanking you, 

Yours faithfully,  
Sd!- 

(Karuna Kanta Kumar 
Son of Sri Kirshna KantaKumar 

Village Belkona 
P.O. Bihdia 

Dist. Kamrup 


